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13 . The answermg Respondent craves liberty to file additional 

Reply/submissions, if required, during the course of the proceedings and in 

the interest of justice. 

DATE: 27.05.2025
PLACE: New Delhi 

�� 
RES��NT NO. 90 

THROUGH 

SAMAGRALAW 
Advocate for Respondent No. 90 

38, Okhla Phase-III 
New Delhi- 110020 

Email ID: radhalakshmi@samagralaw.com 
Contact No. +91- 9654611805 
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VERIFICATION: 

Verified at Sonipat on this ...26.... day of May, 2025, that the 

contents of the above affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

therefrom. 

rt> h

1/. 
DEPONENT 
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I 

\ 

HARYANA STATE 

� PREVENT 
� POLLUTION 
, ..... , 

Report No.:-1074 
Dated - August 16, 2024 

TC-11156 

FORM J 
(See Rule 36) 

I, hereby, certify that I Narender Hooda as Board Analyst, duly appointed under sub section 
(3) of section 53 of Water (Prevention and control of Pollution) Act, 1974(6 of 1974) received on the
08th day of August, 2024 from Sh. Anil Kumar, Sc-'B', Sonlpat, HSPCB & Smt. Garima Dublish, RA­
III, CPCB, a sample of liquid trade effluent of Code - C0802, collected on 08.08.2024 from the Inlet

& Outlet of ETP for analysis. The Sample was In a condition fit for analysis reported below:-
1 further certify that I have analyzed the afore-mentioned sample on 08/08/2024 to 16/08/2024
and declare the result of analysis to be as follow:-

Sr. No. Parameter 

1. pH Value at 25°C
i 

2. Conductivity µS/cm at 25°C 

3. Total Suspended Solids mg/I

4. 8.O.D,(5 Days at 20° C) mg/I

5. Chemical Oxygen Demand mg/I

6. Oil & Grease mg/I

7. Total Dissolved Solids mg/I 

BDL * = Below Detection Limit 
DL ** = Detection Limit 

Inlet of Outlet of Prescribed 
ETP ETP Limits 
8.'29 8.86 6.0�9.0 

9720 6780 -----

350 120 1500 

1300 650 500 

12780 9760 1400 

25.8 7.4 10 

5350 3730 2100 

The condition of the seals, fastening and container on receipt was as follow: 
Container had Its seals found intact in order; sllp on the container had 
representative of the Industry and the board representative. 
Signed this on 16th day of August, 2024

Haryana State Pollution Control Board Laboratory, 
Sector-16 A, Faridabad 

To 

Test Method 

APHA 4500 H+ B
(24th Edition 2023) 
APHA 2510 B (24th 

Edition 2023) 
APHA 2540 - D (24 th 

Edition 2023) 
APHA 5210-C (24th 

Edition 2023)
APHA 5220-8 (24tn
Edition 2023) 
APHA 5520-B (24tn 

Edition 2023) 
APHA 2540-C (24th 

Edition 2023) 

the signature of the 

The Member Secretary, HSPCB, Panchkula/ Regional Office, HSPCB, Sonipat 

End st. No. HSPCB/LAB/F/2024/ �� � y Dated: I £, \ � 'Y\,\ . 

This test report relate only to the particular sample submitted for testing 
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HARYANA STATE POLLUTION CONTROL BOARD

Star Complex, Opp. General Hospital, Delhi Road,
Sonepat Ph. 0130-2236119(O) Email:-

hspcbrosr@gmail.com
 Website: www.hrocmms.nic.in  E-Mail  - hspcbho@gmail.com     

      Telephone No.: 0172-2577870-73______________________

 To.
        M/s :  EOC Polymers India Pvt. Ltd.

       Plot No 474 A 474B

       SONIPAT

       131001

Sub. : Grant of consent to Establish to M/s EOC Polymers India Pvt. Ltd.
Please refer to your application no. 7776067 received on dated 2020-07-27 in

regional office Sonipat.
With reference to your above application for consent to establish,M/s EOC Polymers India Pvt.
Ltd. is here by granted consent as per following specification/Terms and conditions.

No. HSPCB/Consent/ :  329991020SONCTE7776067 Dated:17/08/2020

Consent Under  AIR/WATER

Period of consent  17/08/2020 - 16/08/2025

Industry Type  Inorganic chemical  compounds such as chlorides/sulphates/
suphites/nitriates/oxides/ flourides/stearates of metals/cations

Category  ORANGE

Investment(In Lakh)  5741.0

Total Land Area (Sq.
meter)

 0.0

Total Builtup Area (Sq.
meter)

 0.0

Quantity of effluent

1. Trade  20.0 KL/Day

2. Domestic  2.0 KL/Day

Number of outlets  2.0

Mode of discharge

1. Domestic  sewer

2. Trade  sewer

Permissible Domestic Effluent Parameters

1. NA

Permissible Trade Effluent Parameters

1. BOD 500 mg/l

2. COD 1400 mg/l

3. TSS 1500 mg/l

ANNEXURE R-4
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Regional Officer, Sonipat 

Haryana State Pollution Control Board. 

Terms and conditions 

Number of stacks  3

Height of stack

1. Attached to boiler 30 metre

2. DG Set 500 KVA 14 mtrs

3. DG set 162 KVA 14 mtrs

Permissible Emission parameters

1. SPM 800 mg/m3

Capacity of boiler

1. Boiler 4.0 Ton/hr

Type of Furnace

1. NA

Type of Fuel

1. Gas  KL/day

1. The  industry  has  declared  that  the  quantity  of  effluent  shall be  KL/Day i.e
0KL/Day for Trade Effluent, 0 KL/Day for Cooling, 0 KL/Day for Domestic and the
same should not exceed .

2. The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
starts its trial production whichever is earlier.  The unit will have to set up the plant
and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery.  The effluent
should conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air
Pollution before commissioning the plant.  The emitted pollutants will meet the
emission and other standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act,1981 as amended to-date-even before starting trial
production

6. The above  Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its functionaries in all respects before commissioning of the
operation and during its actual working strictly.

7. No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board's norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after
commissioning.
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11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or
controlled area under Town and Country Planning laws CLU or Municipal laws has to
be obtained from the competent Authority in law permitting this deviation and be
submitted  in original with the request for consent to operate.

12. That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

13. That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body
against the unit's pollution; the Consent to Establish so granted shall be revoked.

16. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent to
Establish.

17. In case of change of name from previous  Consent to Establish granted, fresh  Consent
to Establish fee shall be levied.

18. Industry should adopt water conservation measures to ensure minimum consumption
of water in their Process.  Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

19. That the unit will take all other clearances from concerned agencies, whenever
required.

20. That the unit will not change its process without the prior permission of the Board.

21. That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming area.

22. That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23. That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

24. That unit will obtain EIA from MoEF, if required at any stage.

25. In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

26. That unit will obtain consent to operate from the board before the start of product
activity.

 Specific Conditions

Other Conditions :
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Regional Officer, Sonipat 

Haryana State Pollution Control Board. 

1. That CTE is granted for manufacturing Latex compound and XSBR Latex capacity 60
MT/day and 40 MT/day respectively.
2. That effluent generation from your unit will be 20 KLD of trade effluent and 2 KLD of
domestic effluent.
3. That your unit will install 3 stacks connected to one PNG fired boiler of capacity 4 Ton and
other two to DG set provided by the unit.
4. That your unit will not use pet coke and furnace oil as fuel.
5. That unit will obtain permission form CGWA for extraction ground water for industrial use.
6. That your unit will comply with the direction issued by Government of India vide letter no.
10-158/NWR/Court case/NGT/OA No.639/18-215 dated 27.03.20019 to install shallow water
Piezometers/Ground water level and quality monitoring stations by the industries inside the
premises and nearby for periodical monitoring (Pre and post mansoon) of ground quality in
consultation with CGWA.
7. That your unit will obtain consent to operate from the Board before start of production
activity for your project.
8. That the unit will provide separate energy meter, flow meter at the inlet and outlet of ETP.
9. That the unit will provide flow meter at the source of water supply and will maintain the log
book for the same.
10. That the unit will provide energy meter on its APCM.
11. That the unit will maintain the log book of ETP and APCM installed by the unit.
12. That the unit will adopt cleaner technology thereby reducing pollution load of unit.
13. That the unit will not made any expansion without prior permission of the Board.
14. That the unit will made agreement with GEPIL for disposal of hazardous waste generated
by the unit.
15. That total investment of your plant is 57 crore.
16. That the unit will deposit the balance consent fee as per schedule, if any.
17. That the unit will install DG set of capacity 500 and 162 KVA with canopy as submitted in
application form.
18. That the unit will obtain consent to operate from the board before start of production
activity.
19. That the CTE so granted will become invalid in case of violation of any of the condition.
20. That CTE is valid for the period of rent agreement made by your unit for the present site, if
any and will be revoked in case of violation of any law of land.
21. That the unit will comply with the direction issued by the HSPCB/CPCB/NGT/MoEFF&CC
time to time.

Bhupinder Singh Digitally signed by Bhupinder Singh 
Date: 2020.08.17 00:44:54 -07'00'
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Goverment of Haryana
Haryana Water Resources Authority

PERMISSION CERTIFICATE FOR GROUND WATER EXTRACTION

Project Name: EOC POLYMERS INDIA PVT LTD

Project Address: PLOT NO. 474 A  B HSIIDC BARHI SONIPAT

Village/MC: Bari Tehsil: Ganaur

District: SONIPAT State: Haryana

Pin Code: --

Communication Address: PLOT NO. 474 A  B HSIIDC BARHI SONIPAT

Address Regional Office: Rear Building, 3rd Floor, HSVP, Sector-6, Panchkula

1. NOC No.: HWRA/NOC/IND/R/2024/934

2. Application No.: HWRA/IND/R/2024/1670 3. Category: Industry

4. Project Status: Renew 5. NOC Type: Renew

6. Ground Water Extraction Permitted:

8. Quantum of ground water recharge(m3/year) --

9. Number of Piezometers (Observation wells) 
to be constructed/ monitored & Monitoring 
mechanism

No. of Piezometers Monitoring Mechanism

Manual DWLR Telemetery

0 0 0 0

* Terms & conditions are at the back of this page.

Ground Water For m3/day   m3/year Valid From Valid Upto

Fresh Water 84.00 30660.00 07/02/2024 07/02/2025

Total 84.00 30660.00 -- --

7. Details of Ground Water Extraction:  Total Existing No.:1 Total Proposed No.:0

DW DCB BW TW DW DCB BW TW

Abstraction Structure* -- -- 1 -- -- -- -- --

*DW - Dug Well;DCB - Dug cum Bore Well;BW - Bore Well;TW - Tube Well;DWLR - Digital Water Level Recorder

Note: This is computer generated certificate, it can be validated by scanning QR code.

ANNEXURE R-5
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Validity of this NOC shall be subject to compliance of the following mandatory conditions
This NOC for abstraction of ground water, shall be subject to the following terms and conditions

Note: This is computer generated certificate, it can be validated by scanning QR code.
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1. NOC is granted to the applicant on the condition that local government water supply agencies are not able to supply the desired quantity of
water. In case of supply of water from local agency the applicant shall immediately inform HWRA and reduce the abstraction of ground
water accordingly.

2. The applicant shall adopt latest water efficient technologies to reduce dependence on ground water resources by 20% in three years.
Compliance report in this regard shall be submitted yearly. The proof of reduction of dependence on ground water shall also be submitted
half yearly i.e., at the time of deposit of water abstraction charges of the second quarter.

3. The applicant abstracting ground water between 100-500 kld shall undertake self-annual water audit and those abstracting ground water
more than 500 kld shall undertake water audit through organisations authorised by Government of India or HWRA and submit audit
reports at the time of renewal of the NOC.

4. Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism
shall be mandatory for industries drawing or proposing to draw more than 500 kld of ground water and Monitoring of water level shall be
done by project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 25 m from the production
well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well wells Detailed guidelines for design
and construction of piezometer is given on the portal. Monthly water level data shall be submitted to the HRWA through the web portal on
quarterly basis.

5. The applicant with red category industries as per Haryana State Pollution Control Board shall store the harvested rainwater in surface
storage tanks for use in the industry and shall not use the harvested rainwater to recharge ground water, further the applicants under this
category shall ensure wellhead protection measures to prevent ground water pollution and will inform the compliance within 3 months.

6. Injection of treated/untreated wastewater/effluents into aquifer system is strictly prohibited.

7. The applicant drawing ground water in safe, semi-critical and critical assessment units shall be required to pay ground water abstraction
charges on quarterly basis, applicable as per Tables 5.3A.

8. The applicant drawing ground water in over-exploited assessment units shall be liable to pay ground water restoration charges on quarterly
basis, applicable as per Tables 5.3 B.

9. All the tube wells/ground water abstraction structures permitted shall be fixed with digital electromagnetic/ultrasonic water meters, by the
industry at its own cost with telemetry system and monthly ground water abstraction data shall be recorded in a logbook. Compliance to
this condition shall be reported within one month from the date of issue of this letter. Daily water meter readings to be recorded in a
dedicated register and shall be submitted on the web portal to HWRA on quarterly basis or through centralized mechanism evolved by
HWRA. The geotag photos of all the flow meters/water meters showing date and coordinates be uploaded on the portal for calculation of
quarterly tariff. Without geotagged photos not showing date and coordinates will not be entertained.

10. The applicant, as per approved proposal, shall implement rainwater harvesting and ground water recharge measures within three months
from the date of issuance of this NOC and undertake periodic maintenance of recharge structures. Photographs (with geo tag only) of the
recharge structures etc. and compliance of completion of construction of the same along with copy of NOC shall be furnished immediately
to the Haryana Water Resources Authority for verification, on the Email ID of the Authority (compliance - hwra@hry.gov.in)

11. The ground water chemical quality shall be monitored twice in a year during pre & post- monsoon period.

12. The monthly ground water level monitoring data in respect of piezometer shall be submitted quarterly to the Haryana Water Resources
Authority on regular basis.

13. The applicant shall ensure proper recycling and reuse, including use for green belt, of wastewater after adequate treatment.

14. In case of renewal, application shall be submitted online within 90 days before the expiry of this NOC and abstraction of ground water,
after expiry of NOC shall be illegal and liable for legal action as per law.

15. The applicant shall seek prior permissions from HWRA for any increase in daily quantum of groundwater abstraction (i.e. more than the
permitted limit in the NOC).

16. Where the applicant granted NOC for abstraction of saline water and the existing well(s) is/are yielding fresh water, the same shall be
sealed and new tube well(s) tapping saline water shall be constructed within 3 months of the issuance of NOC or from the date of seal of
the fresh water tube well, as the case may be. The applicant shall be also ensuring safe disposal of saline residue, if any.

17. The applicant shall comply with the provisions of the Haryana Water Resources (Conservation, Regulation and Management) Authority
Act, 2020, Rules, regulations, guidelines and directions issued thereunder. Non-compliance of these provisions shall be liable for the
penalty as per the provisions of the Act, rules and regulations, guidelines and directions issued thereunder.

18. The applicant shall ensure the 100% reuse for non potable usage of self generated waste water after due treatment. He shall also
ensure to reuse for non potable usage the Treated Waste Water (other than self generated) as per application and NOC terms &
conditions

19. Since, this NOC has been issued on the basis of self-assessment by the applicant and without any site inspection, hence the Authority may
inspect the site/unit and documents at any time. In case any material difference is found in the information submitted and the site
conditions or documents, the Authority may suspend the NOC granted immediately and may revoke or modify the NOC after giving a
notice to the applicant.

20. This NOC is subject to prevailing State Government rules/law of Courts orders related to construction of tube well, ground water
withdrawal, construction of recharge or conservation structure/discharge of effluents or any such matters as applicable.

21. The applicant shall comply with the directions/conditions/instructions issued by any Court of law related to the matters concerned with the
Authority.

22. The applicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to Haryana Water
Resources Authority quarterly as well as yearly basis after the issuance of NOC.

23. This NOC does not absolve the applicant of his obligation/requirement to obtain the necessary approvals from the statutory and
administrative Authorities/Departments.

24. The issuance of this NOC does not imply that other statutory or administrative clearances shall necessarily be granted to the applicant by
the concerned authorities. The concerned Authorities shall act as per their own procedure.

25. The applicant shall immediately inform the HWRA, if any change in the information provided by the applicant in the application form for
seeking NOC.

26. This NOC shall not absolve the applicant from any penalty/punishment/environment compensation, which may have been imposed or may
be imposed, for abstraction of groundwater during such period, before the issuance of this NOC.

27. In case of non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest @ 18% shall be charged.

28. The necessary compliance shall be submitted to the Authority on the web portal of the Authority i.e. www.hwra.org.in or on the email id
compliance-hwra@hry.gov.in.

29. In case validity period of the CTE/CTO expires during currency period of the NOC, then it will be responsibility of the project proponent
to get it renewed well in time & submit renewed CTE/CTO within month after renewal of CTE/CTO by HSPCB, to HWRA. If the
CTE/CTO has been suspended or rejected, project proponent is required to intimate the same to HWRA within a week of such rejection or
suspension.

30. Applicant to comply IS:10500:2012 standards before use of abstracted ground water for drinking & domestic purposes.

31.

Note: This is computer generated certificate, it can be validated by scanning QR code.
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Note: This is computer generated certificate, it can be validated by scanning QR code.
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Government of Haryana
Haryana Water Resources Authority

Applications for Renewal of Permission to Extract Ground Water for Industrial use

  Application No:   HWRA/IND/R/2024/3011 (Application Received Fee Paid)

  HWRA Previous NOC No: HWRA/NOC/IND/R/2024/934  Download valid upto : 07/02/2025

  HWRA Previous Application No: HWRA/IND/R/2024/1670  Download

I. General Information:

Application Type Category/ Type of Application:

(i) Name of Applicant: RITESH ASHOKRAO CHINCHOLKAR

ID Proof Type Aadhaar

ID Proof no XXXXXXXX1040

Id Proof Document Download
(ii) Designation of Applicant: PLANT MANAGER

Authorization Letter in the name of RITESH 
ASHOKRAO CHINCHOLKAR (applicant)

(iii) Name of Industry: EOC POLYMERS INDIA PVT LTD

(iv) Registration number of Industry: 543/SIA/IMO/2007

(v) Location Details of the Industrial Unit 

Industrial Unit Address PLOT NO. 474 A  B HSIIDC BARHI SONIPAT

State: Haryana

District: SONIPAT

Tehsil: Ganaur

Block: GANAUR

Village/MC: Bari

Region: over-exploited over-exploited

(vi) Correspondence Address

Complete Postal Address PLOT NO. 474 A  B HSIIDC BARHI SONIPAT

Mobile Number: 8980289898

E-Mail of Industry: RITESH.CHINCHOLKAR@EOCGROUP.COM

(vii) Salient Features of the Industrial Activity:

Type of Industry Rubber

Industry fall under Previous:
Large

New : Large

Is Water Intensive No

Purpose of Abstraction Other Use - industrial purpose

Groundwater utilization for Existing Industry

Whether present industrial activity commenced after 23.12.2020 No
Whether there is expansion of this industry Unit after 23.12.2020 involving 
increase in water requirement

No

Consent to Operate Download
CTO/CTE Number :
32489123

Issue Date :
16/02/2023

ANNEXURE R-6
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https://hwra.org.in/data/IndustrialFiles/R_121430_OldNOC_638417893721269756.pdf
https://hwra.org.in/GWExtraction/Report/Industrial_Application_Preview.aspx?ano=HWRA/IND/R/2024/1670
https://hwra.org.in/data/IndustrialFiles/N_121430_IDProof_637768147752008335.pdf
https://hwra.org.in/data/IndustrialFiles/
https://hwra.org.in/data/IndustrialFiles/R_121430_CTODocument_638485198665509112.pdf


Validity Period of Consent to Operate From : 1 Apr 2023 To : 31 Mar 2028   

Large industry/ MSME certificate/ proof Download
Description : PLASTIC AND SYNHETIC RUBBER

(viii) Land use details of the existing/proposed Industrial unit premises

Ownership of the land(Enclose documents of 
ownership)

Download

Latitude Longitude 29.105502 77.041305
Location Map Download
Total Land area(in sq m) 18000.00

Rooftop area of buildings/sheds(in sq m) 10600.00

Road/paved area(in sq m) 0.00

Green belt area(in sq m) 2219.00

Open Land (in sq m) 5181.00

Source of availability 
of surface water for 
Industrial use, if any

No

Townships/villages 
within 2 km radius of 
the Industrial unit

Yes BARHI

2) Detail of water requirement/ recycled water usage : (Please enclose flow chart of activities and 
requirement of water at each stage)

Flow Chart of activities and requirement of water Download
Water Balance Chart with water requirement at each Stage. Download
Affidavit for Non/Partial supply of water from local government water supply agency ( in 
case of ground water requirement less than 10 KLD)

Download

NOC/Certificate for non/ partial supply of fresh water/ treated waste from the local 
government water supply agency

Download

Quality of groundwater Fresh Water Fresh Water

Name of NABL(Under Valid Certificate) ITS TESTING LABORATORY

Upload test report of groundwater quality from NABL 
accredited lab

Pre-moonsoon Post-moonsoon

Download Download
Whether any change in Groundwater Requirement No

If yes, then reason & justification for change in ground 
water requirement along with supporting documents, if 
any.

Download

Existing Revised

(i) Total water required(in m3/day) 175.00 175.00  Download
a. Ground Water required(in m3/day) 84.00 84.00

b. Recycled Water usage(in m3/day) 10.00 10.00

c. Proposed/existing water supply from any agency(in 
m3/day)

81.00 81.00
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https://hwra.org.in/data/IndustrialFiles/R_121430_LargeProof_638619124723410219.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_Ownership_638610609625311386.pdf
https://hwra.org.in/data/IndustrialFiles/N_121430_LocationMap_637768181468643684.pdf
https://hwra.org.in/data/IndustrialFiles/N_121430_FlowChart_637857256760643826.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_WaterBalance_638610603369124309.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_AffidavitNonAvail_638423771961992162.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_Certificate_638485198864848018.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_Other_638457534675259224.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_Other_638457534730544637.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_SuppDocChangeGWReq_638622755894360887.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_WaterBalance_638610603369124309.pdf


(ii) Breakup of Water Requirement and Usage:

Activity Existing 
Requirement

(m3/day)

Revised 
Requirement 

(m3/day)

No. of 
Operational Days 

in a Year

Annual 
Requirement

(m3/year)

a. Industrial Activity 161.00 161.00 365 58765.00

b. Residential / Domestic 4.00 4.00 365 1460.00

c. Greenbelt Development / 
Environment Maintenance

0.00 0.00 365 0.00

d. Other Use 10.00 10.00 365 3650.00

e. Grand Total 175.00 175.00 63875.00

Source of recycled water ETP

(iii) Breakup of Recycled Water Usage:

(m3/day) (Days) (m3/year)

(a) Total Waste Water Generated: 25.00 365 9125.00

(b) Quantity of Treated Water Available 24.00 365 8760.00

     i). Reuse in Industrial Activity: 10.00 365 3650.00

    ii). Reuse in Green Belt Development: 0.00 0 0.00

    iii). Any other use 0.00 0 0.00

(c) Total Treated Water Utilized: 10.00 3650.00

(d) Quantity and mode of disposal of unutilised
effluent:

14.00 HSIIDC SEWER

3. Details of existing and/ or proposed groundwater abstraction structures

(a) Groundwater Abstraction Structure-Existing

SNo. Type/ Year of 
construction 

Depth 
(meter)/

Diameter 
(mm)

Depth to 
water level 

(meters 
below 

ground 
level)

Discharge
(m3 per 

hour)

Operationa
l hours/
(day)/

days/year

Mode 
of lift

Horse 
Power of 

pump

Whether 
fitted with 

water meter 
or not

1 bore well/
2007

111.00/
228.00

60.00 45.00 1.86/
365

1 15 Yes

Source of fresh water requirement being met uptill now

Affidavit duly attested by the Applicant regarding non-existence of tubewell

4. Likely date of operation of proposed tubewell

5. Quantum of ground water recharge(m3/year) 11581.00

6. Water Efficient Technology will be adopted Download
7. Valid Consent of operate issued by HSPCB(CTO) Download

8. Compliance Report as per format
(In case of NOC issued by HWRA, fill the compliance status against the link on the portal. Take 
the print out of Compliance Report so generated and attach here duly signed by the applicant)

Download
View Online 
compliance Report

324155

https://hwra.org.in/data/IndustrialFiles/
https://hwra.org.in/data/IndustrialFiles/
https://hwra.org.in/data/IndustrialFiles/R_121430_WaterEfficiencyDoc_638417895226125357.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_CTODocument_638485198665509112.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_ComplianceReport_638562971377257844.pdf
https://hwra.org.in/GWExtraction/Report/ComplianceNOC_Preview.aspx?nocno=HWRA/NOC/IND/R/2024/934&appno=HWRA/IND/R/2024/1670
https://hwra.org.in/GWExtraction/Report/ComplianceNOC_Preview.aspx?nocno=HWRA/NOC/IND/R/2024/934&appno=HWRA/IND/R/2024/1670


9. Self-water audit report as per format for 100-500 KLD. Water audit report from accredited 
consultant for water requirement more than 500 KLD.

Download

10. Affidavit for compliance, as per format. Download
11. Impact Assessment Report prepared by the accredited consultant : Submit IAR of existing / 

proposed groundwater withdrawal on the groundwater regime and socio-economic impacts 
report. Pro-forma for the report is given in Annexure IV of HWRA Guidelines dated 10.9.21. On 
top of the IAR, provide the Check List + Salient features of IAR, in the prescribed formats.

12 i. Any Other Document/Information Download
ii. Any Other Document/Information Download
iii. Any Other Document/Information Download

13.  I shall comply with all the terms and conditions of the Permission for renewal. Yes

Self Declaration:-

1. I hereby declare that all the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. I am also aware
that any false/ wrong submission /uploading of document will lead to rejection of my application without
any notice.

2. I hereby certify that the contents of the above Application are true to the best of my knowledge and belief
and that it conceals nothing and that no part of it is false. I understand that if any information furnished
by me is found to be false, Haryana Ground Water Authority can take punitive action against me as per
the extant rules. Further, I shall comply with all the terms and conditions of the permission/NOC to be
granted by HWRA.

Date:

Place:

Signature of Applicant with Office Seal

(RITESH ASHOKRAO CHINCHOLKAR)
(PLANT MANAGER)

a) Information of payment for Application Fee

Total Amount

Mode of Payment Online

Reference No. Transaction No. Date Amount Status

HRWA1012143015301348 N340243436359163 06/12/2024 12500 Success

b) Information of payment for Tarrif Fee

Total Amount

Mode of Payment

334156

https://hwra.org.in/data/IndustrialFiles/R_121430_WaterAuditReport_638562971431901967.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_AffidaviteCompliance_638423773122875116.pdf
https://hwra.org.in/data/IndustrialFiles/
https://hwra.org.in/data/IndustrialFiles/N_121430_OtherDocument_638087067634315719.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_Other%20Document2_638562971759922578.pdf
https://hwra.org.in/data/IndustrialFiles/R_121430_Other%20Document3_638562971506682374.pdf
https://hwra.org.in/data/IndustrialFiles/
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EOC Polymers India Pvt. Ltd. 
CIN:U25199DL2006FTC145680 

LETTER OF AUTHORITY 

I, Dharmendra Gangurde, s/o Digamber Gangurde, currently employed as Managing Director at 

EOC Polymers India Private Limited, registered office at 2nd Floor, AB-03, Safdarjung Enclave, 

New Delhi-110029 and having its corporate office/factory premises at Plot No.474 A&B, HSIIDC, 

Industrial Estate, Phase-1, Barhi, Distt. Sonepat (HR) 131101 ("Company"), do hereby authorize 

Mr. Ritesh Ashokrao Chlncholkar, Sr. Plant Manager, EOC Polymers India Private limited, to 

sign the statutory notice(s) including the demand notice under Section 8 of the Insolvency and 

Bankruptcy Code, 2016, engage advocates, institute and pursue the legal proceedings on behalf 

of the Company, before any court of Law, Tribunal or any other statutory authority wherever 

necessary and do all such things required to take the case to its logical conclusion. 

The above authorization shall cease to exist upon cessation of employment or upon my 

revocation whichever is earlier. 

Dated this 3P1 Day of March 2022. 

(Dharmendra Gangurde) 

Managing Director 

EOC Polymers India Private Limited 

For EOC f;olymers l�i�. Ltd.

/0h• / ' 111 

/ Authorized Signatory 
(Ritesh Ashokrao Chincholkar) 

Sr. Plant Manager 

EOC Polymers India Private Limited 

EOC Polymers India Pvt. Ltd.· Registered Ofhce. 2nd Floor. AB • 03, Saldaqung Enclave, New Delhi. India l 10029
Site t Plot No 474A & 474B, HSIIDC Industrial Estate, Phase 1, Barh1, Dist Sonepat, Haryana India l31 l0l
Sne 2 Plot No 833. GIDC Industrial Estate. Jhagad1a. Opp Guiarat Gas. Near Getco Substation. Dist Bharuch. GuJarat India 393110Phone +91 130 247 4731 • Fax· +91 130 247 4732 - URL W�g[Q!,!p.&0m
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Tuesday, May 27, 2025 at 7:25:56Tuesday, May 27, 2025 at 7:25:56Tuesday, May 27, 2025 at 7:25:56Tuesday, May 27, 2025 at 7:25:56    PM India Standard TimePM India Standard TimePM India Standard TimePM India Standard Time

Subject:Subject:Subject:Subject: Advance service copy of Objections on behalf of Respondent No. 90 in O.A. No. 622/2024 titled as
Varun Gulati v. State of Haryana & Ors.

Date:Date:Date:Date: Tuesday, 27 May 2025 at 7:25:47 PM India Standard Time
From:From:From:From: Radhalakshmi
To:To:To:To: mansichahal104@gmail.com, jansewajanhit@gmail.com
CC:CC:CC:CC: Nishant Menon, Jhum Jhum
Attachments:Attachments:Attachments:Attachments: image001.png, image002.png, Final Objections Respondent No. 90_compressed.pdf

Sir/Ma’am,

Please find attached the objections filed on behalf  of  Respondent No. 90.

Kindly consider this as proof  of  service.

Best regards,
Radhalakshmi R.
Senior Associate

38, Okhla Phase-III, New Delhi- 110020 
Mobile: +91- 9654611805  E-mail: radhalakshmi@samagralaw.com
Website: https://samagralaw.com/
New Delhi · Chennai · Hyderabad · Bengaluru
P P P P Please consider the environment before printing this email.

PROOF OF SERVICE 394162

mailto:+91-%209654611805
mailto:radhalakshmi@samagralaw.com
https://ind01.safelinks.protection.outlook.com/?url=https%3A%2F%2Fsamagralaw.com%2F&data=05%7C02%7Cradhalakshmi%40samagralaw.com%7Cf28efa75ea37427a827f08dd6baab6e6%7Cdfe4bbb590ff467ab2caaa7ec00df38a%7C0%7C0%7C638785103136477914%7CUnknown%7CTWFpbGZsb3d8eyJFbXB0eU1hcGkiOnRydWUsIlYiOiIwLjAuMDAwMCIsIlAiOiJXaW4zMiIsIkFOIjoiTWFpbCIsIldUIjoyfQ%3D%3D%7C0%7C%7C%7C&sdata=W9sI0Not3inKd2zJEa7rfiPgkgoccn9h%2FkIBRinAPY0%3D&reserved=0
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